
3*3 28 AUGUST 1954 Food A<iulteratkm BUI 33»4
CODE or CRIMINAL PROCEDURE 

(AMENDMENT) BILL
ExT^SION of time for PRESENTAnON 

OF Report of Joint Committee
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Mr. Speaker: The question is:
*‘That the time appointed f6r 

the xuresentianon of the report of 
the Joint Committee on the Bill 
further to amend the Code of 
Criminal ProcedVire, 1898, be ex- 
tendled into Friday, the 3rd Sep
tember. 1964.”

The motion was adopted.

FOOD ADULTERATION BILL— 
concld.

CUwie 19.— (Defences which may or 
may not be allowed in prosecutions.)

Mr. Speaker: The House will now 
proceed with the further considera
tion Of the Bill to make provision for 
the prevention of adulteration of food, 
as reported by the Select Committee.

Order, order. Hon. IMCembers should 
not take the liberty of disturbdnR the 
House by carrying on conversations 
and loud laughter. It does not ad'd to 
the dignity of the House. The delibe
rations have to be carried on in a 
dignified manner. Hon. Members who 
want to have talks and enjoy may 
better resort to the lobby rather than 

it in the House.
Shri Syed Ahmed (Hoshangabad): 

May I draw your attention, Sir, to the 
talk that is being carried on by the 
Home Minister and Shri Karmarkar? 
Even when you are admonishing the 
Members, they are talking.

Mr. Speaker: I am admonishing all 
Members. Ministers are also included 
as th ey  also are Members. The hon. 
Member need not take the cap to fit

himself. Whatever it may be;, cm  
thing is certain that talka on t^is skla 
or that side do disturb me, particu
larly duritig the Queslion Hour. I 
have more than once appealed that 
the sound arrangements are such that 
even small whispers on this side or 
that or even there, do interfere and 
I hear even private talks which I do 
not wish to hear. Hon. Members will 
keep to this rule of not having any 
talks even in whispers. They may 
better go out or sit at a distance and 
do it

Shri S. S. Mh>fe (Sholapur): It is not 
compromising talk.

Mr. Speaker: Clause 19 was under 
consideration. Now, discussion of 
clause 19, will go on.
[P andit  T haku r  D as  B hargava in the 

Chair.]
Shri Tek Chand (Ambala-Simla): 

Clause 19 of the Bill deserves very 
special notice, because it is a signi
ficant departure from the very funda
mental rules on which criminal juris
prudence Is based. Even the merest 
tyro knows that what the criminal law 
proposes to punish is the guilty mind, 
the guilty intention and not the igno
rant person or the man who is not 
aware that what he is doing is wrong. 
It is the mens rea that must exist b̂  ̂
fore there is criminality imputed to 
the accused person.

The first jwovision of clause 19 is:—
“It shall be no defence in a pro

secution for an offence pertaining 
to the sale of any adulterated or 
misbranded article of food to allege 
merely that the vendor was igno
rant of the nature, substance or 
quality Of the food sold by him,...”

That is to say, articles of food, as 
we are well aware, are sold either in 
tins cartons, packet.s or bottles and 
a petty shopkeeper, may be in a small 
village, may be in a small town, may 
be on an obscure road side, is expected 
to know the nature, the content, the 
substance and quality of the package 
or bottled article which he is going to 
sell and he cannot stave off the evil




